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the Railway Board on the 23rd
December, 1853, the Eastern and
North-Eastern Railway Authorities
served notices on some officers and
other employees to go on leave from
April, 1954 preparatory to retirement;

(b) whether it is a fact that most
of them have been recalled to duty;
and

(c) the number of officers and
other employees working on those
Railways at present after attaining
the age of super-annuation?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Yes; on
some ministerial staff governed by
Rule 2046 (2) (a) of the State Railway
Establishment Code Volume II. (The
letter does not apply to non-ministe-
rial railway servants).

(b) No. Only one
been recalled to duty.

employee has

(c) A few employees have been
re-employed, but their number is not
available. The ministerial staff men-
tioned in (a) above are not treated
as superannuated.

Pandit D. N. Tiwary: The Minister
has just said that the number is not
available of those who have hcen re-
employed. May I know the reason why
the number is not available when
the Ministry has got full authority
over the employees?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): We
can get this information and place it
on the Table of the House. Just now
it is not available,

Pandit D. N. Tiwary: May I know
why one officer who was given notice
was recalled? What was the reason
for recalling him?

Shri Alagesan: He is not exactly
an officer, he is one of the ministe-
rial staff. Under the existing rules
such of those who are really efficient
can be employed up till they attain
the age of 60 and this one person
comes under that category and he
has been re-employed.
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Shri Ajit Singh: May I know, as a
result of this notice, how many offi-
cers and other employees are affect-
ed and what was the special reason
for serving the notice? May I also
know on what basis the notice was
served?

Shri Alagesan: I could
follow the question.

Mr. Chairman: The hon. Member
may repeat his question. He may
put the two questions separately.

not quite

Shri Ajit Singh: I want to know,
as a result of this notice how many
officers and other employees have
been affected and may I also know
on what basis this notice was served?

Mr. Chairman: He wants to know
how many otlicers have been affect-
ed.

Shri Shahnawaz Khan: As the hon.
Deputy Minister has stated before,
we do not have the exact information
with us available at present. It can
be made available if the hon. Mem-
ber would put a separate question.

The basis on which this change was
made was in  connection with the
claritication that was issued by the
Ministry of Home Affairs regarding
this rule. Previously it was stated
that those employees who had enter-
ed Government service permanently
prior to 1st April, 1938 may be re-
quired to serve up to the age of 55
yeéars but should ordinarily be re-
tained in service if he continues to be
eficient up to the age of 60. This
was the original rule and later on it
was changed because anybody who
was retired before 60 had to be issu-
ed a ‘show-cause’ notice. Later on,
in the clarification it was held that
no ‘show-cause’ notice was necessary
and that the people who should be
retained should be decided only on
the basis of their efficiency. That is
the reason.

TRAINING IN AGRICULTURAL STATISTICS

*478. Shri V. Missir: Will the Min-
ister of Food and Agriculture be
pleased to state the duration of the
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training in Agricultural Statistics in
the newly Organised Centre therefor?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): About ten weeks.

INTERNATIONAL STATISTICAL TRAINING
CENTRE

*4%75. Shri Ibrahim: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state the number of the Indian
agricultural, animal husbandry and
statistical officers who are receiving
training at the International Statisti-
cal Training Centre on Experimental
Designs and Survey Techniques open-
ed at the Indian Agriculture Research
Institute, New Delhi?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): Thirteen Indians
received training at the Centre.

RALwWAY STAFF QUARTERS

*476. Shri Randaman Singh: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that the
Railway authorities have not so far
provided residential accommodation to
their employees as promised at the
time of regrouping of Railways;

(b) whether it is also a fact that a
deputation of the workers met him
recently in this connection; and

(¢) if £0, the action taken or pro-
posed to be taken in this regard?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) No Sir.
All staff who were transferred on
condition that they would be provid-
ed with quarters immediately have
been provided with  quarters. But
the majority of the staff who were
transferred to Delhi on condition
that they would not be provided
with quarters for sometime to come
have not yet been provided with
quarters.

(b) Yes, Sir.

(c) The matter is under active con-
sideration.
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Mr. Chairman: The hon. Minister

may give the gist of his answer in
Hindi.

The Deputy Minister of Railways
and Transport (Shri Alagesan): The

original question was in English and
not in Hindi.

Mr. Chairman: That has been the
difficulty for the past 8 or 4 days.
He wants the answer in Hindi.
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Shri Bbagwat Jha Azad: May I
know by what percentage accom-
modation facilities for the staff have
fallen short of the present demand?
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